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BHUBANESWAR | MONDAY, 21 OCTOBER 2024

Whereas, the authorized officer of Jana Small Finance Bank Limited (Formerly known as Jana Lakshmi Financial Services Limited).,
under the Securitization And Reconstruction Of Financial Assets And Enforcement Of Security Interest Act,2002 and in exercise of
powers conferred under section 13(2) read with rule 3 of the Security Interest (Enforcement) Rules 2002 issued demand notices to
the borrower(s)/ Co-borrower(s) calling upon the borrowers to repay the amount mentioned against the respective names together
with interest thereon at the applicable rates as mentioned in the said notices within 60 days from the date of receipt of the said notices,
along with future interest as applicable, incidental expenses, costs, charges etc., incurred till the date of payment and/ or realisation.

POSSESSION NOTICE

Sr.
No. Loan No.

Schedule of the Property: All that piece and parcel of land Bearing Khata No.730/6352, Plot No.682/7980, Mouza Balangir,
(KA) Tahasil/ PS Balangir, Dist. Balangir, Odisha-767001. The aforesaid landed property is butted and Bounded as follows:
East: House, West: House, North: House, South: House.

Borrower/ Co-Borrower/
Guarantor/ Mortgagor

Date/ Time & Type of
Possession

13(2) Notice Date/ Outstanding Due
(in Rs.) as on

46549630000820
1 1) Mr. Adya Shankar Mishra,

2) Mr. Ram Shankar Mishra,
3) Mrs. Kabita Mishra

08-08-2024, Rs.50,73,722.12 (Rupees Fifty Lakh
Seventy Three Thousand Seven Hundred Twenty
Two and Twelve Paisa Only) as on 07-08-2024

Date: 18-10-2024
Time: 10:45 PM

Symbolic Possession

Schedule of the Property: All that piece and parcel of land bearing Khata No.114/53, Plot No.551 Situated at Mauza
Dhandamal, Tah./ PS Tusura, Dist. Balangir-767029. The aforesaid landed property is butted and Bounded as follows: East:
Road, West: Land of Prusti, North: Land of Narendra Tandi, South: House of Harish Chandra Tandi.

46549630000425
2 1) Mr. Ai. Ok Tandi,

2) Mr. Rajendra Tandi

15-07-2024, Rs.4,72,507.80 (Rupees Four Lakh
Seventy Two Thousand Five Hundred Seven and

Eighty Paisa Only) as on 08-07-2024

Date: 16-10-2024
Time: 04:10 PM

Symbolic Possession

Schedule of the Property: All that piece and parcel of land bearing Khata No.72/105, Plot No.131/884/990, situated at Mouza
Darlipali, Tahsil Agalpur, PS Loisingha, Dist. Balangir, Odisha-767061. The aforesaid landed property is butted and Bounded as
follows: East: House, West: House, North: Vacant Plot, South: Road.

46549630000872
3 1) Mr. Birat Sahu,

2) Mrs. Chahal Sahu

08-08-2024, Rs.6,67,479.02 (Rupees Six lakh
Sixty Seven Thousand Four Hundred Seventy
Nine and Two Paisa Only) as on 05-08-2024

Date: 17-10-2024
Time: 02:45 PM

Symbolic Possession

Schedule of the Property: All that piece and parcel of land bearing Khata No.100/97, Plot No.214/1279 & 226/1280, situated
at Mouza Burda, Tahasil/ PS Saintala, Dist. Balangir, Odisha-767032. The aforesaid landed property is butted and Bounded as
follows: East: House, West: House, North: House, South: Road.

46549630001493
4 1) Mr. Choudhuri Ghivela,

2) Mr. Pravati Ghivela

17-07-2024, Rs.6,29,889.26 (Rupees Six Lakh
Twenty Nine Thousand Eight Hundred Eighty Nine
and Twenty Six Paisa Only) as on 15-07-2024

Date: 17-10-2024
Time: 12:30 PM

Symbolic Possession

Schedule of the Property: All that piece and parcel of land bearing Khata No.72/120, Plot No.374/691, situated at Mouza
Darlipali, Tahsil Agalpur, PS Losingha, Dist. Balangir, Odisha. The aforesaid landed property is butted and Bounded as follows:
East: Land of Suresh Sahu, West: Vacant Plot, North: Land of Suresh Sahu, South: Road.

46549630001263
5 1) Mr. Durjodhana Sahu,

2) Mr. Bhagaban Sahu,
3) Mrs. Surubali Sahu

08-08-2024, Rs.8,35,432.09 (Rupees Eight Lakh
Thirty Five Thousand Four Hundred Thirty Two

and Nine Paisa Only) as on 05-08-2024

Date: 17-10-2024
Time: 02:55 PM

Symbolic Possession

Schedule of the Property: All the piece and parcel of the immovable property i.e. land in question havingIands at Plot
No.102/957 Ac.0.005/and 102/959/, area Ac.0.005, dec. pertaining:. to Chaka Khata No.171/351 by Kisam Gharbari. Total One
Full Khata. Two full plots and total area Ac.0.010 dcc, Mouza Golabandh. PS Dhama Tahasil Maneswar, District Sambalpur-
768005. The Said property is butted and Bounded as follows: East: Rayati Plot,West: Road, North: Rayati Plot, South: Road.

45829410000227
&

45829440000160

6 1) M/s. Singhi Kirana Store,
By its Proprietor Gobinda
Singhi, 2) Mr. Gobinda

Singhi, 3) Mr. Bancha Singhi

23-07-2024, Rs.4,21,809.52
(Rupees Four Lakh Twenty One Thousand Eight

Hundred Nine and Fifty Two Paisa Only)
as on 15-07-2024

Date: 15-10-2024
Time: 05:25 PM

Symbolic Possession

Schedule of the Property: All that piece and parcel of House/ Building/ Flat Bearing Khata No.419/621, Plot No.994/2302,
Mouza Sahaspur, Dist. Sambalpur, Odisha-768113. The aforesaid landed property is butted and Bounded as follows: East:
Road, West: Vacant Plot, North: Vacant Plot, South: Vacant Plot.

45829630000098
7 1) Mr. Rabindra Pandey,

2) Mrs. Radharani Pandey

08-08-2024, Rs.4,13,494.05 (Rupees Four Lakh
Thirteen Thousand Four Hundred Ninety Four and

Five Paisa Only) as on 07-08-2024

Date: 17-10-2024
Time: 05:15 PM

Symbolic Possession

Schedule of the Property: All that piece and parcel of land bearing Khata No.237/263, Plot No.1520/2504 Situated at Mauza
Chikhal Bahal, Tahasil/ Dist. Balangir-767029. The aforesaid landed property is butted and Bounded as follows: East: House
of Anta Sagar, West: House of Nura Behera, North: Road, South: Land of Kailash Bhoi.

46549630000221
8 1) Mr. Shiba Sagar,

2) Kusha Sagar

15-07-2024, Rs.2,00,220.34
(Rupees Two Lakh Two Hundred Twenty and
Thirty Four Paisa Only) as on 08-07-2024

Date: 16-10-2024
Time: 05:05 PM

Symbolic Possession

Schedule of the Property: All that piece and parcel of land bearing Khata No.137/106, Plot No.798/1551, Situated at Mauza
Mirdhapali, Tahasil/ Dist. Balangir-767065. The aforesaid landed property is butted and Bounded as follows: East: Land of M
Majhi, West: Road, North: House of Chinmaya Pradhan, South: House of Narayana Budala.

46549410000148
&

46549440000539

9 1) M/s. Maa Mangala Kirana
and Press, Represented by
its sole Proprietor Sunil Seth,
2) Mr Sunil Seth, 3) Mr. Anil
Seth, 4) Mrs Laxmi Seth

23-07-2024, Rs.10,12,489.02
(Rupees Ten Lakhs Twelve Thousand Four
Hundred Eighty Nine and Two Paisa Only)

as on 18-07-2024

Date: 17-10-2024
Time: 03:45 PM

Symbolic Possession

Whereas the Borrower's/ Co-Borrower's/ Guarantor's/ Mortgagors, mentioned herein above have failed to repay the amounts due,
notice is hereby given to the Borrower's mentioned herein above in particular and to the Public in general that the authorised officer
of Jana Small Finance Bank Limited has taken symbolic possession of the properties/ secured assets described herein above
in exercise of powers conferred on him under Section 13(4) of the said act read with Rule 8 of the said rules on the dates mentioned
above. The Borrower's/ Co-Borrower's/ Guarantor's/ Mortgagors mentioned herein above in particular and the Public in general are
hereby cautioned not to deal with the aforesaid properties/ Secured Assets and any dealings with the said properties/ Secured assets
will be subject to the charge of Jana Small Finance Bank Limited.
Place: Balangir & Sambalpur Sd/- Authorised Officer,
Date: 21.10.2024 Jana Small Finance Bank Limited

Registered Office: The Fairway, Ground & First Floor, Survey No.10/1, 11/2 & 12/2B, Off Domlur, Koramangla Inner
Ring Road, Next to EGL Business Park, Challaghatta, Bangalore-560071. Branch Office: Ground Floor, K-Mart,
Plot No.926/1054, Khadalpada, Balangir-767021. Branch Office: Plantinum Chamber, Buddharaja, Sambalpur, Odisha.
Branch Office: Budharaja, Sambalpur, Odisha.
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PUBLIC NOTICE

Total Income from Operations

Net Profit for the period/year before tax**

Net Profit for the period/year after tax

Total Comprehensive Income for the period/ year (after tax)

Paid up Equity Share Capital (Equity shares of Rs. 10 Each)

Reserves (excluding Revaluation Reserves)

Securities Premium Account

Net worth

Paid up Debt Capital/ Outstanding Debt

Outstanding Redeemable Preference Shares*

Debt equity ratio

Earnings per share (for continuing operations)
- Basic and diluted (Rs. per share)

Capital redemption reserve*

Debenture redemption reserve

Debt service coverage ratio

Interest service coverage ratio

Particulars

For the
quarter ended

30 September 2024
(Unaudited)

For the
quarter ended

30 September 2023
(Unaudited)

For the
half year ended

30 September 2024
(Unaudited)

For the
half year ended

30 September 2023
(Unaudited)

For the
year ended

31 March 2024
(Audited)

1,846.32

689.69

448.67

448.67

65.15

(2,104.96)

-

(2,039.83)

37,196.88

-

(18.24)

68.87

-

495.00

2.84

2.84

1,769.23

361.25

247.89

247.89

65.15

(2,345.41)

-

(2,280.26)

31,312.31

-

(13.73)

38.05

-

495.00

2.32

2.32

3,635.32

1,093.27

709.96

709.96

65.15

(2,104.96)

-

(2,039.83)

37,196.88

-

(18.24)

108.97

-

495.00

2.64

2.64

3,576.98

706.71

465.87

465.87

65.15

(2,345.41)

-

(2,280.26)

31,312.31

-

(13.73)

71.51

-

495.00

2.30

2.30

6,975.95

1,234.94

796.36

796.36

65.15

(2,014.92)

-

(1,949.77)

32,486.24

-

(16.66)

122.23

-

495.00

2.26

2.26

Vikas Telecom Private Limited
Registered Office: 12th Floor, Pinnacle Tower, Embassy One, 8, Bellary Road, Ganganagar, Bengaluru, Karnataka – 560 032

Tel: | CIN: U64202KA1992PTC083998+91 80 6935 4864
E: secretarial@embassyofficeparks.com | W: https://www.embassyofficeparks.com/vtpl/

Statement of unaudited financial results for the quarter and half year ended 30 September 2024
(all amounts in Rs. million unless otherwise stated)

*Not applicable
** There are no exceptional and extraordinary items

1) The above is an extract of the detailed format of the unaudited quarterly financial results filedwith BSE Limited pursuant to regulation 52 of SEBI (ListingObligations andDisclosure
Requirements) Regulations, 2015. The full format of the unaudited quarterly financial results are available on BSE Limited website at www.bseindia.com and on Company's website
at https://www.embassyofficeparks.com/vtpl/.

2) The unaudited financial results have been prepared in accordance with the requirements of Regulation 52 of the SEBI (Listing Obligations and Disclosure Requirements)
Regulations, 2015 as amended and in accordance with the recognition and measurement principles of Indian Accounting Standards (Ind AS) 34 "Interim Financial Reporting"
prescribed under Section 133 of the CompaniesAct, 2013, read with Companies (IndianAccounting Standards) Rules, 2015 and other generally accepted accounting principles in
India to the extent applicable.

3) For the other line items referred in regulation 52(4) of the SEBI (Listing Obligations and Disclosure Requirements) Regulations, 2015, pertinent disclosures have been made to the
BSE Limited and can also be accessed on theCompany'swebsite at https://www.embassyofficeparks.com/vtpl/.

4) The unaudited financial results for the quarter and half year ended 30 September 2024 were adopted by the Board of Directors of the Company, at its meeting held on 23 October
2024.

For and on behalf of the Board of Directors of
Vikas Telecom Private Limited
Sd/-
Aravind Maiya, Nominee Director
DIN: 08481898 | Place: Bengaluru | Date: 23 October 2024

ZEEENTERTAINMENTENTERPRISESLIMITED
Regd. Office: 18th Floor, A Wing, Marathon Futurex N M Joshi

Marg, Lower Parel, Mumbai 400 013
Tel: 91 22 7106 1234 Fax: 91 22 2300 2107

CIN: L92132MH1982PLC028767
Website: www.zee.com

INFORMATION REGARDING 42ND ANNUAL GENERAL MEETING
(AGM) TO BE HELD THROUGH VIDEO CONFERENCING (VC)/

OTHER AUDIO VISUAL MEANS (OAVM)
NOTICE is hereby given that the 42ND AGM of the Equity
Shareholders of Zee Entertainment Enterprises Limited (‘the
Company’) will be held on Thursday, November 28, 2024, at
04:00 p.m. (IST) through VC/ OAVM, to transact the businesses as
set out in the Notice of the AGM of the Company. In accordance with
the applicable provisions of the Companies Act, 2013 read with the
Rules made thereunder, the SEBI (Listing Obligations and Disclosure
Requirements) Regulations, 2015 and General Circular No. 09/2024
dated September 19, 2024, other Circulars issued by the Ministry of
Corporate Affairs from time to time, and Circular No. SEBI/HO/CFD/
CFD-PoD-2/P/CIR/2024/133 dated October 3, 2024 issued by SEBI
(‘the Circulars’), companies are allowed to hold AGM through VC/
OAVM upto September 30, 2025, without the physical presence of
members. In compliance with the Circulars, the AGM of the Company
will be held through VC /OAVM. The registered office of the Company
shall be deemed to be the venue for the AGM.
In compliance with the aforesaid circulars, the Annual Report for the
financial year 2023-24 (containing the Notice of AGM) will be sent
only in electronic mode to those shareholders whose email addresses
are registered with the Company/Depository Participants. The said
Annual Report will also be made available on the website of the
Company at www.zee.com, NSDL at www.evoting.nsdl.com, BSE
Limited at www.bseindia.com and National Stock Exchange of India
Limited at www.nseindia.com. The instructions for joining the AGM
are provided in the Notice of the AGM.
Manner of registering/updating email addresses:
Shareholders who are holding shares in physical mode are requested
to register/update their email addresses by sending a duly signed
request letter to the Registrars and Transfer Agents, Link Intime India
Private Limited (Link Intime) by providing Folio No. and Name of
shareholder and the shareholders who are holding shares in
dematerialized mode are requested to register/update their email
addresses with the concerned Depository Participant.
Manner of voting at the AGM:
A remote e-Voting facility is provided to the shareholders to cast their
votes on resolutions which are set out in the Notice of the AGM.
Shareholders have the option to either cast their vote using the
remote e-Voting facility prior to the AGM or e-Voting during the AGM.
Detailed procedure for remote e-Voting/e-Voting during the AGM is
provided in the Notice of the AGM.
Dividend & Record Date:
Shareholders may note that the Board of Directors of the Company
at their meeting held on Friday, May 17, 2024, have approved and
recommended dividend payment of Re. 1 (Rupee One only) (“final
dividend”) per equity share of face value of Re. 1 (Rupee one) each
for the financial year ended March 31, 2024, subject to the approval
of shareholders at the AGM. The final dividend, if approved, by the
shareholders will be paid to those shareholders whose names appear
in the Register of Members or Register of Beneficial Owners, as the
case may be, as on the Record Date i.e. Friday, November 8,
2024. The final dividend will be paid electronically to those shareholders
who have updated their bank account details and for shareholders
who have not updated their bank account details, dividend warrants/
demand drafts will be sent to their registered addresses.
As per the Income Tax Act, 1961 (“IT Act”), as amended by the
Finance Act, 2020, dividends paid or distributed by the Company
after April 1, 2020, shall be taxable in the hands of the shareholders
and the Company shall be required to deduct tax at source (TDS) at
the prescribed rates from the dividend. The TDS rate would vary
depending on the residential status of the shareholders and the
documents submitted by them and accepted by the Company.
Shareholders are requested to submit the requisite documents in
accordance with the applicable provisions of the IT Act.

For Zee Entertainment Enterprises Limited
Place: Mumbai Ashish Agarwal
Date: October 23, 2024 Company Secretary

FCS6669

Whereas, the authorized officer of Jana Small Finance Bank Limited (Formerly known
as Jana Lakshmi Financial Services Limited)., under the Securitization And Reconstruction
Of Financial Assets And Enforcement Of Security Interest Act,2002 and in exercise of pow-
ers conferred under section 13(2) read with rule 3 of the Security Interest (Enforcement)
Rules 2002 issued demand notices to the borrower(s)/ Co-borrower(s) calling upon the
borrowers to repay the amount mentioned against the respective names together with
interest thereon at the applicable rates as mentioned in the said notices within 60 days
from the date of receipt of the said notices, along with future interest as applicable, inci-
dental expenses, costs, charges etc., incurred till the date of payment and/ or realisation.

POSSESSION NOTICE

Sr.
No. Loan No.

Schedule of the Property: All that piece and parcel of land bearing Khata No.325/
2417, Plot No.1083/6336 Situated at Mauza Sohela, Dist. Bargarh, Odisha-768033.
The aforesaid landed property is butted and Bounded as follows: East: Nanda
Kishore Gupta, West: Road, North: Road, South: Iswar Gupta.

Borrower/
Co-Borrower/

Guarantor/ Mortgagor

Date/ Time
& Type of
Possession

13(2) Notice Date/
Outstanding Due
(in Rs.) as on

46529630000575

1
1) Mr. Reena
Mahanand,

2) Mr. Sailesh Gupta

15-07-2024
Rs.2,90,298/- (Rupees

Two Lakh Ninety
Thousand Two Hundred
Ninety Eight Rupees

Only) as on 08-07-2024

Date:
19-10-2024

Time:
01:05 PM
Symbolic
Possession

Schedule of the Property: All that piece and parcel of land Bearing Khata No.
302/256, Plot No.1957/3588, Mouza Ledhimang, Tahsil Sundargarh, Dist.
Sundargarh, Odisha. The aforesaid landed property is butted and Bounded as fol-
lows: East: Gautam Behera,West: Jitendra Behera, North: K Behera, South: Road

47159630000430

2 1) Mr. Shibalal
Meher,

2) Mr. Shankar
Meher,

3) Ranjita Meher

08-08-2024
Rs.43,76,369.31 (Rupees
Forty Three Lakh Seventy

Six Thousand Three
Hundred Sixty Nine and
Thirty One Paisa Only)
as on 07-08-2024

Date:
18-10-2024

Time:
12:55 PM
Symbolic
Possession

Schedule of the Property: All that piece and parcel of House/ Building/ Flat
bearing Khata No.152/43, Plot No.110/764, Mouza Panchphut, Dist. Sambalpur,
Odisha. The aforesaid landed property is butted and Bounded as follows: East:
House of S Bag, West: Road, North: Digamber Deo, South: Harihar Majhi.

45829440000707

3
1) Mr. Bikash Bag,

2) Mr. Ram Bag

08-08-2024
Rs.3,08,096.01

(Rupees Three Lakh
Eight Thousand Ninety
Six and One Paisa Only)

as on 07-08-2024

Date:
20-10-2024

Time:
10:30 PM
Symbolic
Possession

Schedule of the Property: All that piece and parcel of land bearing Khata No.
305/66, Plot No.1032/1414, Mouza Ambasadha, Dist. Bargarh, Odisha. The afore-
said landed property is butted and Bounded as follows: East: Road, West:
Srikanta Sahu, North: Dutika Deheri, South: Chaka Plot No.1056.

46529410000183
&

46529440000090

4 1) M/s. Subham Hotel,
Represented by its sole
Properietor Sumaru
Deheri, 2) Mr. Samaru

Deheri, 3) Mr
Raghumani Deheri,
4) Mrs. Tilatama Deheri

08-08-2024
Rs.3,46,047.06

(Rupees Three Lakh
Forty Six Thousand Forty
Seven and Six Paisa

Only) as on 07-08-2024

Date:
19-10-2024

Time:
04:45 PM
Symbolic
Possession

Whereas the Borrower's/ Co-Borrower's/ Guarantor's/ Mortgagors, mentioned herein
above have failed to repay the amounts due, notice is hereby given to the Borrower's
mentioned herein above in particular and to the Public in general that the authorised
officer of Jana Small Finance Bank Limited has taken symbolic possession of the
properties/ secured assets described herein above in exercise of powers conferred on
him under Section 13(4) of the said act read with Rule 8 of the said rules on the dates
mentioned above. The Borrower's/ Co-Borrower's/ Guarantor's/ Mortgagors mentioned
herein above in particular and the Public in general are hereby cautioned not to deal
with the aforesaid properties/ Secured Assets and any dealings with the said properties/
Secured assets will be subject to the charge of Jana Small Finance Bank Limited.
Place: Bargarh, Sundargarh & Sambalpur Sd/- Authorised Officer,
Date: 24.10.2024 Jana Small Finance Bank Limited

Registered Office: The Fairway, Ground & First Floor, Survey No.10/1, 11/2
& 12/2B, Off Domlur, Koramangla Inner Ring Road, Next to EGL Business
Park, Challaghatta, Bangalore-560071. Branch Office: Khajurtika, Bargarh,
Odisha. Branch Office: Mishra Complex, Mission Road, Sundargarh, Odisha.
Branch Office: Platinum Chamber, Budharaja, Sambalpur, Odisha.

E-AUCTION SALE NOTICE
M/S SRABANI CONSTRUCTIONS PRIVATE LIMITED- In

Liquidation (Corporate Debtor)
Regd. Office: Plot No.1185, Balitota Sahi, Nayapalli,

Bhubaneswar- 751012, India
E-Auction Notice for sale of Assets under the Insolvency and

Bankruptcy Code, 2016
Date & Time of E-Auction: 25.11.2024 from 11 A.M to 2.00 P.M

Notice is hereby given to the public in general under the Insolvency &
Bankruptcy Code, 2016 and Regulations thereunder that the assets as
given in the table below of the Corporate debtor are being sold on “AS
IS WHERE IS, AS IS WHAT IS, WHATEVER THERE IS AND NO
RECOURSE BASIS “and as such the said disposition is without
any kind of warranties and indemnities . The sale will be done by
undersigned through the approved E-auction platform https://
ncltauction.auctiontiger.net

SL
No. Description of Assets Reserve

Price (Rs.)
EMD
Amount
(Rs.)

Bid
Increment
Amount
Rs.

5,00,000/-
Rs.

48,00,000/-
Rs.

4,80,00,000/-
1. i) 1st Floor of the building

approximately Super Built
up area 4339 Sqft., ii) 2nd
Floor Flat No.201 & 202,
Super Builtup Area 2724 Sqft., 1362 Sqft. each, iii) 3rd Floor one
3 BHK Flat No.303, Super Built up Area 1615 Sqft., in Srabani
Royal Lagoon on G.A Plot No.N-3/109, IRC Village, Nayapalli
(Plot No.689/2782/4051, Khata No.453/1563, Unit No.16, Jaydev
Vihar, Mouza: Bhubaneswar Sahar .

Any interested buyer can submit a bid after due diligence .
Last Date: for submission of Eligibility Documents: 10 November 2024
Late Date forEMDPayment (through NEFT/RTGS): 22November 2024
Date of Inspection : All working days from 10.11.2024 to 20.11.2024
(from 10 AM to 5 PM) with prior intimation to the liquidator .
The EMD (Refundable) shall be paid by interested bidders by way of
Bank transfer through NEFT/RTGS in account of Srabani
Constructions Private Limited - in liquidation having Account
Number 087302000001360 and IFSC Code IOBA0000873 .
1. For detailed terms and conditions of E-Auction Sale, please refer to
Sale Notice availbale on https://ncltauction.auctiontiger.net . For
any query regarding E-auction Contact: Mr Ram Prasad Sharma:
8000023297, 6351896834 / 079-68136803/ 079-68133855/ e-mail id:
ramprasad@auctiontiger.net, support@auctiontiger.net

Gagan Bihari Bhuyan
Liquidator of Srabani Constructions Private Limited- In Liquidation

IBBI Reg No.IBBI/IPA-002/IP-N00928/2020-21/13
Regd. Address: 2162, D N Oxypark, Dumduma, Bhubaneswar- 751019

Mail address: srabani.liquidation@gmail.com and
gaganbhuyan29@gmail.com

Mobile: 7506370577
Note:- 1st floor of the building is now occupied by a Pre School named
First Cry Intellitots run by Vikas Bharati Education Trust. 1 month
eviction notice has already been issued and application has been filed
with NCLT, Cuttack for direction to the occupants to vacate the pre-
mises. Vikas Bharati Education Trust has also filed an application in
Civil Court, Bhubaneswar. The Ex-Director of Srabani Constructions
Pvt Ltd had filed an application for stay of Auction of this property
which was dismissed by NCLT on 25.06.2024.
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